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on: t:le Sim,  A 

Heard Mr. I .ahi, Ld Counsel for the 

aPTWa1i.t and .\4r 	artk., Ld. AddE. Sandmg Counsel 

appt3ring lr U.c 	ndents, on wJ.o'n a rcpy of tius 0. & 

h.a 	Tc-3dv been :rved 

2. 	Apphcant, who is wor!nng as Casual Labourer 

in 	OS O: 2flflh 	 J( 	 i!rI t n  thr , 

ikd this 0. A. wt.h thell.'wmg pnvers: 

") t ps a propnate ordets diiecttng %.hc 
deJaTrtrn11tai resp n.deiits to czxi. ider the 
ae o the app! ant to grant tcmponxy 

stius to him and to reuiajr h,s rvces 
and to extend 3li the serv:e and. 
c.que-thai benefits to which he is 
entided ft wt;h efleet from 1-he date ol 
eiro'nent of uch hen.eht by his 
:oileaiucs. 
u. to pa; such other order, 

3 	 )rng the. curse of hcarmg tr admission., Ld. 

(. nunseJ frr the app'icant uhmitte.'i that the rIre'zentatioiis 

titca ! 	the applicant vde .A.ime re-.ALS ser 	still 
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ncxure-A/' senes arc stated to ht' pending, having heard 

Ld. (:o.ml ter the paroes and witheut o.ug into the merit of 

the ease, we direet the Rcspnnden.ts to c nsider esapie and 

pass a reao:ned ol.der wthip (O dav 	'r t} ijale r)f een 

c'f copy of,  this ordeT. It is further directed that no cocinve 

act i'n. Thall. be taken lgaLnst the ppwan.t, if he is :s i I 

work'rng, Of the d1sp.& of the representiflon. 

With the above o,scrvation and d'irecton, the 

0. A. stands isposed of 

6 	•end copy of this order to the Respondents. 

Coples of ,  this order he also handed ovtr to the I. d, Cowisei 
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